
Misc. Crl. (bait) Case No.410/2O20

25'Ll'2o2O Seen the petition filed U/s.439 of Cr.P.C. seeking bail for

accused Neeruguttu Surya Narendra @ Surya who was arrested and

detained in Tezpur jail Hazot since 04.10.2020 in connection with Thelamara

P.s. case No. 4slz020 (corresponding G.R. case No. t64tlzo2o) u/s
.,

Lzo (B) / 417 I 3s4 I so7 I 37dof rpC.
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case diary as called for has been received and perused the

same and also heard ld. counsel for both the sides. I have also gone through

the materials available in the case diary including the statement of the

alleged victim girl recorded u/s 164 of the Cr.p.C.

It appears from the case diary that investigation has been

substantially conducted but no clear material is found to attract section 376

of IPC. It further appears that the accused has been in jail since 04.10.2020.

considering the development of the investigation, nature of

the materials collected and also the laws relevant thereto, I am of the view

that further custodial detention of the accused cannot be said to be

necessary for the purpose of investigation of this case who has already

remained in custody since 04.10.2020.

Moreover I am further of the view that release of the

accused at this stage is not likely to adversely affect the investigation of this

case.

For the aforesaid reasons and discussions, the prayer for bail

for the aforesaid accused stands allowed.

He shail be ailowed to go on bair of Rs. 10,000/-(Rupees ten

thousand) with one surety of like amount to the satisfaction of Ld. Elaka

magistrate on the following conditions -
1' He shall not leave the jurisdiction of this court for a period of two

months from the date of release on bail in the interest of investigation.

2. He shall extend ail necessary cooperation whenever asked for by the

i nvestigati n g officer.
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Let the case diary be returned back.

Misc. Case stands accordingly disposed of

Additional Sessions Judge
Sonitpur, Tezpur,., . *;i.iif
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